CENTRAL ELECTRICITY REGULATORY COMMISSION

(Legal Division)

Weekly Hearing Schedule for the month of October 2024 (28.10.2024 to 31.10.2024)

Date, Day & Time

Petition No.

Petitioner

Subject in Brief

28.10.2024
Monday

At 10.30.A.M.
Miscellaneous

Petitions

348/MP/2024
alongwith L.A.
No. 83/2024

TANGEDCO

Petition under Section 79(1)(a) and 79(1)(f) of the
Electricity Act, 2003 and Regulation 6(6) of the Central
Electricity Regulatory Commission (Terms and
Conditions of Tariff) Regulations, 2009, to disallow the
belated claim of the Respondent (Interlocutory
application for stay of debit note dated 2.5.2024).

340/TL/2024

KIVCPTL

Petition under Section 14, 15 and 79(1)(e) of the
Electricity Act, 2003 read with the Central Electricity
Regulatory Commission (Procedure, Terms and
Conditions for Grant of Transmission License and other
related matters) Regulations, 2024 for grant of
transmission license to Khavda IV C Power
Transmission Limited

341/AT/2024

KP IV CPTL

Petition under Section 63 of the Electricity Act, 2003 for
adoption of transmission charges with respect to the
transmission system to be implemented by Khavda IV C
Power Transmission Limited

338/TL/2024

KPS VIA

Application under Section-14, 15, 79(1)(e) of the
Electricity Act, 2003 read with Central Electricity
Regulatory Commission (Procedure, Terms and
Conditions for Grant of Transmission License and other
related matters) Regulations, 2024 with respect to Grant
of Transmission License to Khavda IVA Power
Transmission Limited

339/AT/2024

KPSVI A

Application under Section-63 of the Electricity Act, 2003
for Adoption of Transmission Charges with respect to
the Transmission System being established by Khavda
IVA Power Transmission Limited

233/TL/2024

KIVPTL

Application under Sections 14 and 15 of the Electricity
Act, 2003 read with Central Electricity Regulatory
Commission (Procedure, Terms and Conditions for
Grant of Transmission Licence and other related
matters) Regulations, 2009 with respect to Transmission
Licence to Khavda IV — E2 Power Transmission Limited.

334/MP/2024

RSAPL

Petition under Section 79(1)(b) & (f) of the Electricity Act,
2003 read with Regulation 111 of the Central Electricity
Regulatory Commission (Conduct of Business)
Regulations, 1999 and Article 12 of the Power Purchase
Agreement dated 14.6.2022 seeking in principle
declaration that the working group report 2022 is a
change in law event and grant of consequential relief
thereto (On admission)

121/MP/2024

SBSR11

Petition under Section 79 of the Electricity Act, 2003 and
Article 12.2 of the Power Purchase Agreement dated
20.08.2019 for the development of 300 MW (reduced to
150 MW) ISTS connected Solar power project entered
between Adani Solar Energy Jaisalmer Two Private
Limited (formerly known as SBSR Power Cleantech
Eleven Private Limited) and Solar Energy Corporation of
India Ltd., read with Electricity (Timely Recovery of
Costs due to Change in Law) Rules, 2021, seeking a
declaration that the Report of the Working Group issued
in July, 2022 constitutes as a Change in Law event and
consequent reliefs qua allowance of the additional
expenditure incurred towards such Change in Law
event(On admission).

124/MP/2024

TPSL

Petition under Section 79(1)(b), (c) & (f) of the Electricity
Act, 2003 (“Act”) read with Regulation 111 of the CERC
(Conduct of Business) Regulations, 1999 (“Business
Regulations”), Clause 8.5.3 of the Competitive Bidding
Guidelines, 2020 and Article 12 of Power Purchase
Agreement dated 31.03.2023 (“PPA”) seeking in principle
approval of introduction of the working group report,




2022 and the amendments brought to the project import
Regulation, 1986 by the Notifications dated 19.10.2022
and 1.02.2023 as a change in law event (On admission).

10.

142/MP/2024

TPREL

Petition under Section 79(1)(b) and (f) of the Electricity
Act, 2003 read-with Regulation 65 of the CERC (Conduct
of Business) Regulations, 2023 and Article 12 of Power
Purchase Agreements Dated 28.6.2016 and 4.1.2017
seeking in-principle approval of the occurrence of
Change In Law Events, i.e., issuance of the Central
Electricity  Authority  (Technical Standards for
Connectivity to the Grid) (Amendment) Regulations,
2019 and the Working Group Report, 2022(0On
admission).

11.

153/MP/2024

NTPC REL

Petition under 79 (1) (f) of the Electricity Act, 2003
seeking an appropriate adjustment/compensation to
offset financial/lcommercial impact of change in law
events under Article 17 of the Power Purchase
Agreements (PPA) dated 25.11.2021 executed between
the NTPC REL and the Respondents and seeking an
extension of the scheduled commercial operation date
under Article 2.2 (b) and Article 2.4 (c) of the PPAs and
revision of tariff (On admission).

12.

195/MP/2024

TPSL

Petition under Section 79(1)(b) & (f) of the electricity act,
2003 read with regulation 65 of the CERC (conduct of
business) regulations, 2023 and article 17 of the power
purchase agreements seeking in-principle approval of
the occurrence of change in law event i.e., issuance of
the working group report, 2022 (On admission).

13.

202/MP/2023

TPSL

Petition under Section 79(1)(b) & (f) of the Electricity Act,
2003 (“the Act”) read with Regulation 111 of the CERC
(Conduct of Business) Regulations, 1999 (“Business
Regulations”) and Article 12 of Power Purchase
Agreement dated 8.12.2021 (“PPA”) executed between
the Kerala State Electricity Board Limited (“KSEBL”/
“Respondent”) seeking in-principle declaration of the
‘Report of the Working Group as a Change in Law event.

14.

272/MP/2023

NTPC

Petition under Section 79(1)(a) &(f) of the Electricity Act,
2003 (“Act”) read with Regulation 111 of the CERC
(Conduct of Business) Regulations, 1999 (“Business
Regulations”) and Article 12 of the Power Purchase
Agreement dated 27.02.2020 (“PPA”) executed between
the Petitioner and Uttar Pradesh Power Corporation
Limited (“UPPCL”) seeking in-principle declaration of
the Report as Change in Law events.

15.

286/MP/2023

APMPL

Petition under Section 79 of the Electricity Act, 2003 read
with appropriate provisions of applicable law inter-alia
seeking extension of time to comply with the directions
of the Respondent No. 2 to install the required reactive
power compensation device for the Petitioner’s 300 MW
solar power project situated at Village: Sonanda,
Shekhasar, Bandhari, and Kesarpura, Tehsil Bap, District
Jodhpur, Rajasthan (On maintainability).

16.

335/MP/2023

NTPC

Petition under Section 79(1)(a) & (f) of the Electricity Act,
2003 read with Regulation 111 of the CERC (Conduct of
Business) Regulations, 1999 and Article 10 of the Power
Usage Agreements seeking Working Group Report, 2022
as Change in Law event.

17.

16/MP/2024

OKPPL

Petition under Section 79(1)(b) & (f) of the Electricity Act,
2003 read with Regulation 111 of the Central Electricity
Regulatory Commission (Conduct of Business)
Regulations, 1999 and Article 12 of the power purchase
agreement dated 30.10.2019 seeking declaration that the
working group report 2022 is a change in law event and
grant of consequential relief thereto alongwith affidavit

18.

40/MP/2024

AGEMPL

Petition under Section 79 of the Electricity Act, 2003 read
with Article 12.2 (Change in Law) of the Power Purchase
Agreements dated 21.07.2017 executed for the
development of 50 MW ISTS connected wind project
between Adani Wind Energy Kutchh One Limited
[formerly known as Adani Green Energy (MP) Limited]




and PTC India Limited, seeking relief for the additional
expenditure incurred due to occurrence of Change in
Law event

19.

81/MP/2024

AGEMPL

Petition under Section 79 of the Electricity Act, 2003 read
with Article 12.2 of the Power Purchase Agreement dated
29.12.2017 for the development of 50 MW ISTS
connected wind project between Adani Wind Energy
Kutchh One Limited [Formerly known as Adani Green
Energy (MP) Limited] and Solar Corporation of India
Limited seeking reliefs for the additional expenditure
incurred due to occurrence of Change in Law event.

20.

82/MP/2024

AWEKSL

Petition under Section 79 of the Electricity Act, 2003 read
with Article 12.2 of the Power Purchase Agreements
dated 25.10.2019 for the development of 250 MW ISTS
connected wind project between Adani Wind Energy
Kutchh Three Limited [Formerly known as Adani Green
Energy Three Limited] and Solar Energy Corporation of
India Ltd. seeking reliefs for the additional expenditure
incurred due to occurrence of Change in Law event.

21.

25/MP/2024

NEGL

Petition under Section 79(1)(a) &(f) of the Electricity Act,
2003 (“Act”) read with Regulation 111 of the CERC
(Conduct of Business) Regulations, 1999 (“Business
Regulations”) seeking an in-principle declaration of the
Report

22.

43/MP/2024

AWEKS5L

Petition under Section 79 of the Electricity Act, 2003 read
with Article 12.2 of the Power Purchase Agreement dated
19.11.2019 for the development of 130 MW ISTS
connected Wind project entered between Adani Wind
Energy Kutchh Five Limited (formerly known as Adani
Green Energy Five Limited) and Solar Energy
Corporation of India Ltd. seeking reliefs for the
additional expenditure incurred due to occurrence of
Change in Law event.

23.

49/MP/2024

ARPG6PL

Petition under Section 79 of the Electricity Act, 2003;
read with applicable provisions of Power Purchase
Agreement dated 14.09.2021 executed between the
Petitioner and the Respondent No. 1 and the relevant
provisions of the applicable law inter alia seeking
Change in Law claims with respect to the mandate of
installing reactive power compensation devices for the
Petitioners 300 MW Wind Power Project in Gadag,
Karnataka and reliefs for seeking ... extension of time to
comply with the aforesaid requirements.

24.

57/MP/2024

TPREL

Petition under Section 79(1)(b) and (f) of the Electricity
Act, 2003 (“the Act”) read with Regulation 111 of the
CERC (Conduct of Business) Regulations, 1999
("Business Regulations”) and Article 12 of the two
Power Purchase Agreements both dated 21.10.2016
(“PPAs”) executed between the Petitioner and the
Respondent No. 1, i.e., Solar Energy Corporation of India
Limited (“SECI”) inter alia seeking in-principle
declaration that the issuance of the Central Electricity
Authority (Technical Standards for Connectivity to the
Grid) (Amendment) Regulations, 2019

25.

139/MP/2024

TSPOPL

Petition under Section 79(1)(b) and (f) of the Electricity
Act, 2003 read-with Regulation 65 of The CERC(Conduct
of Business) Regulations, 2023 and Article 17 of Power
Purchase Agreements dated 25.11.2021 seeking in-
Principle Approval of the occurrence of Change In Law
event, i.e., issuance of the Working Group Report, 2022.

26.

189/MP/2024

BEPL

Petition under Section 79(1)(b) & (f) of the Electricity Act,
2003 (EA, 2003/Act) read with Chapter IV of Central
Electricity Regulatory Commission (Conduct of
Business) Regulations, 2023 (COB Regulations) and
Article 17 of the Tripartite Power Purchase Agreement
dated 25.11.2021 executed between the Petitioner, Rewa
Ultra Mega Solar Limited (RUMSL) and The President of
India through West Central Railways (West Railways)
and Tripartite Power Purchase Agreement dated
25.11.2021 executed between the Petitioner, RUMSL and




the Madhya Pradesh Power Management Company
Limited (MPPMCL) (collectively referred to as the PPAS)
seeking an appropriate adjustment/compensation to
offset financial/commercial impact of Change in Law
events on account of increase in the rate of goods and
services tax from 5% to 12%/18% by way of Notification
No. 8/2021- Central Tax (Rate) and Notification No.
8/2021- Integrated Tax (Rate) dated 30.09.2021 as a
Change in Law Event, and consequently devise an
appropriate  mechanism for compensation to the
Petitioner alongwith carrying costs and interest on
carrying cost

27.

220/MP/2019

NHDC

Petition under Regulation-44 ( 7 & 8 ) of CERC (Terms
and Conditions of Tariff) Regulations, 2019 for Recovery
of Shortfall in Energy Charges in comparison to fifty
percent of the Annual Fixed Cost (AFC) for reasons
beyond the control of generating station during the FY
2017-18 and 2018-19 in respect of Indira Sagar Power
Station (Remand matter) .

28.

267/MP/2019

NHDC

Petition under Regulation-44 (7 & 8) of CERC (Terms and
Conditions of Tariff) Regulations, 2019 for Recovery of
Shortfall in Energy Charges in comparison to fifty
percent of the Annual Fixed Cost (AFC) for reasons
beyond the control of generating station during the FY
2017-18 and 2018-19 in respect of Omkareshwar Power
Station (Remand matter).

29.

202/MP/2024

SECIL

Petition under Section 79(1) (b) read with Section 63 of
the electricity act, 2003 to place on Record subsequent
developments after passing of the order dated 2.4.2022
by this commission in petition no. 286/AT/2021 for the
adoption of tariff of solar power projects of 8900 MW
connected to inter-state transmission system linked with
setting-up of solar manufacturing plant, selected
through competitive bidding process as per the
guidelines dated 3.8.2017 of the central government as
amended from time to time.

30.

21/RP/2024

KRTL

Petition for review of the Order dated 5.4.2024 in Petition
No. 54/MP/2024.

31.

9/RP/2015

NLCIL

Review under Section 94(f) read with Regulation 103(1)
of the CERC (Conduct of Business) Regulations 1999 of
Order dated 7.5.2015 in Petition No. 68/MP/2013

32.

223/MP/2022

NLCIL

Petition seeking approval for Lignite input Price for the
period 01.04.2019 to 31.03.2024 in respect of Pooled
Neyveli Mines as per CERC (Terms and conditions of
Tariff) Second Amendment Regulations 2021.

28.10.2024
Monday
At 2.30.P.M.

33.

179/MP/2023

TPCL

Petition under Section 11(2) of the Electricity Act, 2003
read with 79 of the Electricity Act, 2003, along with
Regulation 111-113 of the CERC Conduct of Business
Regulations 1999 inter alia seeking a
declaration/direction with regard to rate/compensation
at which such supply of power to Respondent Nos. 1 to
8 for the period between being 15.3.2023 to 16.6.2023,
or such other period as extended by Ministry of Power
from time to time, based on principles laid down with
respect to Section 11(2) of the Electricity Act, 2003

34.

107/MP/2023

GUVNL

Petition under Sections 79(1)(b) and (f) read with
Section 63 of the Electricity Act, 2003 for adjudication
of disputes and for directions to supply electricity
under the contracted capacity of 1805 MW under the
Power Purchase Agreement dated 22.4.2007 between
Tata Power and GUVNL; compensation/damages for
short-supply/non-supply; and for consequential reliefs
including refund.

35.

85/MP/2022
along with
I.A.N0.24/2022
&37/2023

PSPCL

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 for adjudication and
directions regarding the Power Purchase Agreement
dated 22.4.2007 with Coastal Gujarat Power Limited
(Interlocutory application for urgent listing and seeking
interim reliefs).

36.

123/MP/2022

HPPC

Petition under Section 79(1)(b) and (f) read with Section




alongwith
I.A.N0.38/2023

63 of the Electricity Act, 2003 for adjudication and
directions in regard to the Power Purchase Agreement
dated 22.4.2007 with Coastal Gujarat Power Limited
(Interlocutory application for interim reliefs).

37.

246/MP/2022
along with LA
No0s.8/2023

MSEDCL

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 for adjudication and
directions with regards to the Power Purchase
Agreement dated 22.4.2007 with Coastal Gujarat Power
Limited (Interlocutory application seeking to place on
record additional documents).

38.

56/MP/2023

MSEDCL

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 seeking specific
performance of the power purchase agreement dated
22.4.2007 with Coastal Gujarat Power Limited.

39.

185/MP/2023

RUVNL

Petition under Section 79(1)(b) and (f) read with Section
63 of the Electricity Act, 2003 for adjudication and
directions in regard to the Power Purchase Agreement
dated 22.4.2007 with Tata Power Company Limited.

40.

205/MP/2023

TPCL

Petition under Section 79 of the Electricity Act, 2003
(“Act”), along with Regulation 111-113 of the CERC
Conduct of Business Regulations 1999 inter alia
seeking appropriate directions against Gujarat Urja
Vikas Nigam Limited (“GUVNL”) and Ajmer Vidyut
Vitaran Nigam Limited, Jaipur Vidyut Vitaran Limited &
Jodhpur Vidyut Vitaran Limited (“Rajasthan
Discoms/RUVNL”) towards the wrongful and
unsustainable demand.

41.

117/MP/2023
alongwith
I.A.N0.79/2023

GUVNL

Petition under Sections 79(1)(b) and (f) read with
Sections 11, 29, 142, 146 and other applicable
provisions of the Electricity Act, 2003 for adjudication
on matters relating to the obligations of the Tata Power
Company Limited (Generator) to supply electricity to
the Petitioner in terms of the directions issued by the
Ministry of Power, Government of India under Section
11 of the Electricity Act, 2003 dated 20.2.2023 read with
the Power Purchase Agreement dated
22.4.2007(Interlocutory application to bring on record
subsequent facts on record and seeking additional
reliefs).

42.

92/MP/2023
alongwith
I.A.N0.24/2023

TPCL

Petition under Section 142 of the Electricity Act seeking
to initiate appropriate action against Gujrat Urja Vikas
Nigam Limited inter alia against its deliberate non-
compliance of directions as issued by this Commission
vide its Order dated 3.1.2023 in Petition No.
128/MP/2022 (Interlocutory application for interim
reliefs).

By order of the Commission

Sd/-
(T.D. Pant)
Joint Chief (Legal)
25.10.2024




